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W.A.No. 849 OF 2024

PRESENT

os:849 AND

THE HONOURABLE THE

rHE HoNouRAB LE sH Rr :d!?,..,.'il:.^i:: ::::X;
APPEALN 858 0F 2024

Writ Appeal under clause .l

nroaboii ; ;; il:;-n"" 3r"Jli: rTH:,iflfll":fil"J,i,?r;r6[.j ,* order dated

Between:
The Executive Officer, U.laini tVlahankali Temple, Secunderabad.

AND
1

IA NO :1 OF 2024

2

...APPELLANT/RESPONDENT

ffiTiix,%Tb,J,,:i:i,%1?$rfl 
,:llH_lsg; jff T:,?,::8::ltft?,il?

.....RESPONDENT/PETITIONER

i}F}.ffi,,...::ff trei.'ff fl:?,lis:;ixilr:l,,:l""l#"::;*;:
...PROFORMA RESPONDENTS/RESPONDENTS

(R2 & R3 are proforma parties hence not necessary)

Petition under section 151 Cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the operation of orders of this Hon'bre court passed in w. p. No. g2g4 0f2023, Dt 18. 06.2024 pending disposal of the present appeal

COUNSEI fOr thE APPEIIANT: SRI J. R. MONOHAR RAO (SC FOR ENDOWMENTS)Counsel for the Respondent No.1: Snf C. nnfrAnCnnruOna nA.lU
Counsel for the Respondent Nos.2&3: cp FOR ENDOWMENTS
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W.A.No.8580 2024F

Writ APPeal under clause

Order bated 1310612024 io
15 of the Lelters Patent Appeal Preferred Against the

w'p" N". ei,;i' ot zozl on the'file of the High Court'

Between:

AND

TheExecutiveofficer,UjjainilVlahankaliTemple,secunderabad.
' ..'APPELLANT/RESPONDENT No'3

1 N. Naveen Kumar. S/o' N Sa

iilo 
" g-1 zss. Rezimental

Secunderabad

tvanaraYana Aged 45 Years' Occ'

HI)rr]' rl"r, "santho'shi t\'4atha

.....RESPONDENTS/PETITIONER

Business,
TemPle,

2. The state of rerangana. Represented by its principar Secretary. Endowment

' O""prrir"nt Secretariat Building Hydera0ao ^, covernment of Telangana.

' i[5 
" 

g"#f i;lq:: FJ ilvil:?:?T?:&T*"H::*ri'""nr'i'v I

4. T6e Stale of Telangana.'h'"'p;;;,"t;d"by rts Principal Secretary' Endowment

" D;;;ffi;"t secre6riat Building' Hl,derabao

...RESPONDENTS/RESPONDENTS 
Nos'1 &2

(R2& R3 are proforma parties hence not necessary)

lA NO: 1 oF 2024

PetitionunderSectionl5lCPCprayingthatinthecircumstancesstated

in the afficlavit filed in support of the petition' the High Court may be pleased to

suspend the operation of orders of this Honourable Court passed in W P No'

8292 of 2023, Dt- 13lOOl2O24 pending disposal of the present appeal

counsel for the Appellant: sRl J' R' MONOHAR RAO (SC FOR ENDOWMENTS)

Counsel for the Respondent No'1: SRI C' RAMACHANDRA RAJU

Counsel for the Respondent Nos' 2&3: GP FOR ENDOWMENTS

The Court made the following: COMMON JUDGMENT
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co NJU ! (Per the Hon ble the ChtefJustice Atok Aradhe)

- Mr. J.R.Manohar Rao, Iearned Standing Counsel for the
Endowments Department for the appellalt.

Mr. C.Ramachandra

respondent No. 1.

Raju, Iearned counsel for

2. In these intra court appeals, the appellant has
assailed the vatidity of the common order d,ated 13.06.2024
passed in W.p.Nos.g292 of 2023 and 8294 of2023, by which
the writ petitions preferred by respondent No.l have been
disposed of with the direction to the Executive Ofhcer, Ujjaini
Mahankali Temple, Secunderabad to extend the lease

executed in favour of respondent No.1 for a period of frve

months with effect frorn 07.O2.2024 to 30.11.2024 in view of
memo dated 12.12.2021, issued by the State Government.

,

AND
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3. Facts giving rise to frling of these appeals briefly

stated are that respondent No'1 were granted licenses for a

period from 01 'O4'2O2O to 31'03'2021 for collection of sarees

and. coconuts in the premises of Ujj aini Mahankali Temple'

Secunderabad' However' on account of COVID-19 Pandemic'

a nationwide lockdown was declared and the shops were

closed in the Years 2Ol9 and

Endowments DePartment issued

2O2O. The Commissioner'

an order dated 26'04'2027

extending the licenses for a period of three months i'e'' from

O1.O4.2O21to 3O'06 2021' Thereafter' the State Government

uide Memo No. 14199/Erldts'Ill A2 I 2020 dated 17',12'2o21

extendedthel.icensesofrespondentNo.lforaperiodof292

days (from 21 .O3-2O2O lo 06'06'2020 and from 09'06'2020 to

10.10.2020 (202 days) and from O1'04'2021 to 30'06'2021

(90 days)).

4. It is the case of respondent No'l that they were

unable to avail of the benefit of extension of aforesaid period

.,)

of 292 days. Therefore, the

Depar.trnent, Hyderabad

L.Dis.No.C2/ 38 14/2022 dated

Commissioner, Endowments

issued Proceeding uide

2e.11.2022
drrecfing 

the
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r Executive Ofhcer of Ujjaini Mahankali Temple, Secunderabad
to follow the orders of the Government dated 12.1,2.202I.
However, the Executive Officer instead of complying with the
directions issued by the State Government, issued a tender
notification dated 03.03.2023 inviting sealed tenders for the
period from 01.04.2023 to 3I.12.2023 for grant of licenses in
respect of rights over collection of sarees and blouse pieces

and collection of ha_lf coconut pieces for a period of one year.

5. Respondent No.1 thereupon filed the writ petitions
namely W.P.Nos.8292 and 8294 of 2023, in which the validity
of the tender notification dated 03.03.2023 was assailed and
a direction was sought to the Executive Ofhcer, Uliaini
Mahankali Temple, Secunderabad to extend the benefit of
extension of licenses for a period of 292 days in terms of
order issued by the State Government dated 1Z .12.2021.
The learned Single Judge by a common order dated
13.06.2024 disposed of the writ petitions directing the
Executive Officer, Ujjaini Mahankali Temple, Secunderabad

to extend the period of license of respondent No.l for five
months with effect from OI.OZ.2O24 to 30.1.1.2024 in the
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light of memo dated 17 '12'2021 issued by the State

Government. In the a-foresaid factual background' these

intra court appeals have been hled'

6 . Learned counsel for the appellant submitted that

the Ujj aini Mahar-rkali Temple, Secunderabad was open

during the period from 2l'03'2020 til1 06'06'2020 and from

09.06.2020 to 10.10'2020 as well as in between the period

from 01.04.202 1 to 30'06'202I' Therefore' the question of

granting the extension to respond'ent No' 1 does not arise'

Therefore, it is submitted that learned Single Judge has erred

in directing the appellant to extend the period of license

gralted in favour of respondent No'l for the period from

Ol.O7 .2024 to 30. 1 1.2024'

7. We have considered the submissions made by

learnedcounselfortheappellantandhaveperusedthe

record.

8. It is not in dispute that any order issued by the

State Government as well as Commissioner of Endowments
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Department bind the appellant. The relevant extract of order
dated 77 .12.2021 reads as under:

"3. Therefore, Government after careful
examination of the matter hereby agree with

::5

the proposal of the
Endowments Department for

Commissioner

extension of

I

i

i

I
1

lease/license period for a tota_l of 292 d,ays
l2l-O3-2O2O - 06-06_2020 and 09-06_2O20 to
1O-7O-2O2O (2O2 d.ays) and Ot_04_21 to 30_
06-21 (9O days) for which temples were closed
and Poojas/Sevas suspended for devotees as
there was sharp fall in the visits of the
devotees arrd negligible business acLivity in
vanous major temples due to Covid_ 19
pandemic and lockdown imposed by
Government of India/Government of
Tela:ngana."

9. In pursuance of the aforesaid order, the

commissioner, Endowments Department had issued a memo

dated 29.1L.2O22 directing the appellant to comply with the

Government memo dated lZ.l2.2o2t. The appellant has not

assailed the validity of the memo dated 12.12.2021. The

aforesaid memo issued by the State Government undoubtedly

binds the appellant ald therefore, the appellant is bound to

comply with the directions contained therein. Therefore, in

the facts and circumstances of the case, the learned Single

\
\
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Judge with a vlew to put quietus to the controversy has

issued the direction in following terms:

" 18. Accordi.ngiy, these writ petitions are

disposed of directing the respondents'

particularly the 3'd respondent' to extend the

1.r". p.tiod of the petitioners for a period of

lrve months with effect frort Ol OT '2024 to

30.11.2024. There shall be no order as to

costs-'

10. Therefore, no case for interference with the

impugned direction issued by the learned Single Judge in

these intra court appeals is made out'

11. ln the result, the Writ Appeals fail and are hereby

dismissed

Miscellaneous applications, if any pending' shall stand

closed. There shall be no order as to costs'

SD/. M. MANJULA
DEPUTY REGISTRAR

//TRUE COPY// #SECTI FFICER

To,
l.TwoCCstoGPFoRENDOWN/ENTSHighCourtfortheStateofTelangana,

at Hyderabad [OUT]z. cjne'Cc to SAI J. R. N,loNoHAR RAo, (sc FoR ENDoWMENTS) [oPUC]
3. One CC to SRl. C. RAI\iACHANDRA RAJU, Advocate [OPUC]
4. Two CD Copies
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HIGH COURT

DATED:1910712024

COMMON JUDGMENT

WA.No's.849 AND 858 OF 2024
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DISMISSING BOTH THE WRiT APPEALS

WITHOUT COSTS
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